HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q 2% ¢\ 311§ /RG/LP Dated:0.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manav Dogra
S/O Shri Ghan Shyam

R/O H.No.331, W.No.41, Colonels Colony, Bohri, Talab Tillo, Tehsil &
District Jammu.

vide notification No. 194 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. W,,.' ;

By Order = 18108 NS

(Mohammad Yasin Beigh)
Registrar Administration

No: AN\ RG/P Dated:>805.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
: Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

& Mr. Manav Dogra, Advocate

...... for information and necessary action. oy
o *

l;igistrar Administration

o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q2 s\ 3w< /RG/LP Dated:3b.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anoop Singh Chib
S/O Shri Udhay Singh Chib
R/O Village Palli, Demote, Tehsil & District Ramban

vide notification No. 2089 of 2023/RG/LP dated 26.09.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order :
th& o
S
(Moham asin Beigh)

Registrar Administration

No: 2\ AR -206SRG/LP Dated:36.05.2025
Copy forwarded to the: -

Principal District and Sessions Judge, Ramban
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Ramban

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
M’J :
km
3

7 Mr. Anoop Singh Chib, Advocate
...... for information and necessary action.
) (¥ ;
Registrar Administration

Qv
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\&‘.:')_o\\’)-slg /RG/LP Dated:%.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunny Singh
S/O Shri Tarsem Singh
R/O Baba Da Mohalla, Pallanwala, Tehsil Khour, District Jammu

vide notification No. 78 of 2024/RG/LP dated 20.02.2024 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
J\ e
(Mohanmmmad Yasin Beigh)

By Order
Registrar Administration

No: Sttuk-\2 RG/LP Dated: 3005.2025
. Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
5 s Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sunny Singh, Advocate
...... for information and necessary action. J

\ s
5

Registrar Administration

2

O




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q32 6\ 3306 /RG/LP Dated:%0.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar
S/O Shri Durga Dass
R/O Godher Khalsa,P/O Bhambla, Tehsil & Distt. Reasi.

vide notification No. 1377 dated 04.01.2019 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

o
By Order oL P

(l\?oilammad Yasin Beigh)
Re%istrar Administration

No: 586\. 31 RG/LP Dated:3005.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Reasi.

o: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6: Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

e Mr. Sanjeev Kumar, Advocate

...... for information and necessary action.

' \‘/M’(
Registrar Administration

3




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ Q%M o\ 4wl /RG/LP Dated: 36.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vijay Kumar
S/O Shri Sukh Dev Dutt
R/O Vill. Kah Tehsil Meramandiran Old Akhnoor, Ward No.7, Jammu.

vide notification No. 882 dated 18.10.2019 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A
By Order \/‘m

e
(Mohammad Yasin Beigh)
Registrar Administration

No: d602)-29 RG/LP Dated:30.05.2025 Z/
Copy forwarded to the: -

1e Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vijay Kumar, Advocate '

...... for information and necessary action. S
SRS

m . . . .
Registrar Administration

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q%¢ &\ 3wS /RG/LP Dated: 36.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaqg Ahmed
S/O Shri Abdul Karim
R/O Ward N.12, Near Jamia Masjid, Tehsil & District Rajouri.

vide notification No. 475 of 2021/RG/LP dated 05.06.2021 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before. o

|20
By Order = 0S|
(Mohammad Yasin Beigh)
Registrar Administration

No: 368 36-%7 RG/LP Dated: 30,05.2025 ‘Y/
Copy forwarded to the: -

I Principal District and Sessions Judge, Rajouri.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7= Mr. Mushtaq Ahmed, Advocate
...... for information and necessary action.

S
o~ 5
ﬁ.v 0S| 2y

Reﬁrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q%4 s} 21§ /RG/LP  Dated: 20.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaheer Ahmed
S/O Shri Mohd. Muneer
R/O Chandi Morh, Tehsil Surankote, District Poonch.

vide notification No. 562 of 2021/RG dated 31.03.2021 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order i
k/%%\/u%
Pk
(Mohammad Yasin Beigh)

Registrar Administration
No: 58638-\§ RGP Dated:30.05.2025 v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
5 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
y & Mr. Zaheer Ahmed Charak, Advocate
...... for information and necessary action.

A

AR

m .
Registrar Administration

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q2n s} 3wS /RG/LP Dated: *.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Taniya Razak
D/O Shri Mohd Razak
R/O Gurha Brahmana, Ban Talab, Tehsil & District Jammu.

vide notification No. 536 of 2021/RG/LP dated 08.06.2021 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

oAE
By Order k_//')’@ﬁ‘u(vf

i
(Mohammad Yasin Beigh)

Regis}ar Administration
No: Het\kh- S% RG/LP Dated:30.05.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
1- Ms. Taniya Razak, Advocate
...... for information and necessary action.

__=&%whr

Registrar Administration

o1 2




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 220 s\ WS /RG/LP  Dated:?® .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Sharma
D/O Shri Ashok Kumar
R/O Ward No. 4, Near Town Hall, Tehsil Hiranagar, District Kathua

vide notification No. 102 of 2022/RG/LP dated 24.02.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order o
Ao

g
(Moham Yasin Beigh)
Registrar Administration
No: %bb§“\~&! RG/LP Dated:3+.05.2025 v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Pooja Sharma, Advocate
...... for information and necessary action.

L\

Registrar Administration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\2% b\\ WS /RG/LP Dated:** .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nisha Devi

D/O Shri Tarlok Singh

R/O Village Athialta Hatli Morh, Tara Nagar, Tehsil Mahanpur,
District Kathua

vide notification No. 638 of 2022/RG/LP dated 30.05.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

%
' e '\Jﬁ/{-

(l’\/_l)ohammad Yasin Beigh)

Registrar Administration

No: _ 3o &’)_._S"( RG/LP Dated:3v.05.2025 z
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1: Ms. Nisha Devi, Advocate

...... for information and necessary action.

N b

)
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {Qly e\\ e S /RG/LP  Dated®d.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Faisal Janjua
S/O Shri Mohd Arif Khan
R/O W.No 8, Mohalla Sardaran, Gunthal, Tehsil Surankote, District Poonch

vide notification No. 1822 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. 3
WW

By Order pr=CH
(Mohammad Yasin Beigh)
Registrar Administration

No: '2355"\5 :\'\ RG/LP Dated:15.05.2025 L
Copy forwarded to the: -

i Principal District and Sessions Judge, Poonch.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Abdul Faisal Janjua, Advocate
...... for information and necessary action.

2
f{/egistrar ministration
Y-

SR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q\y c’}i S /RG/LP  Dated:36.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Durga Sandhya Shivam
S/O Shri Durga Dass
R/O Gurah Jattan, Tehsil Ghagwal, District Samba.

vide notification No. 1850 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o
Zs\ 01 i

—
(Mohammad Yasin Beigh)
Regitrar Administration

No: 300 \R-QC  RG/ALP Dated:30.05.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 43 Mr. Durga Sandhya Shivam, Advocate
...... for information and necessary action.

e

N:‘m\" 2\

Registrar Administration

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \&\\u\ 3wS /RG/LP Dated: 2°.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nabeel Ayub
S/0O Shri Mohd Ayoub Khawaja
R/O Sangla, Tehsil Surankote, District Poonch.

vide notification No. 1928 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. oA

Vst Y e
By Order =3 I g
(Mohammad Yasin Beigh)
Registrar Administration
No: SOLQN-A2 RGLP Dated3b.05.2025 =

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Nabeel Ayub, Advocate
...... for information and necessary action.

o

V. .g

o ofl{
i 5 .
Registrar Administration

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\Q\ 2 E\Q I%1< /RG/LP Dated: 3.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arshad Hussain
S/O Shri Abdul Rashid
R/O Tuksan, Arangi Ward No.4, Tehsil Mahore, District Reasi

vide notification No. 32 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

| o
By Order 5 k/%\o/f\gﬂ
(Mohammad Yasin Beigh)
Registrar Administration

No: D582 \s\ RG/LP Dated:%.05.2025 L
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Arshad Hussain, Advocate
...... for information and necessary action.

o B

?

o ALK s

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q\\y s\ 2w /RG/LP Dated:3®.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajit Singh Sohil

S/O Shri Kirpal Singh

R/O H.No.124, Inyar Sujmatna, Pogal Paristan, Tehsil Ramsu, District-
Ramban

vide notification No. 41 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
N il

b=
(Mohammad Yasin Beigh)
Refﬁtrar Administration

No: beln Y- QT  RG/LP Dated:3.05.2025
Copy forwarded to the: -

By Order

5 Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Ajit Singh Sohil, Advocate
...... for information and necessary action.

o A

/7‘ i . . .
Registra ministration



16

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q\S o\ JwS /RG/LP Dated:3®.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amjad Ali
S/O Shri Abdul Aziz
R/O Swari, Manower Galla, Tehsil Kotranka, District Rajouri

vide notification No. 1465 of 2021/RG dated 16.12.2021 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order K_/’{%ﬁ‘g

(Mohammad Yasin Beigh)
Regrar Administration

No: >\\n-\"|_ RG/LP Dated: 3v.05.2025
Copy forwarded to the: -

2 Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
J. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
/2 Mr. Amjad Ali, Advocate
...... for information and necessary action.

.

\\_/'/W{

%strar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \&\§ 6 228 /RG/LP Dated:*>®.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sindiya Manhas
D/O Shri Janak Singh Manhas
R/O Gatha, Tehsil Bhaderwah, District Doda

vide notification No. 282 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. )

o
oL s
By Order u os[v8

=
(Mohammad Yasin Beigh)
Re%is/trar Administration

No: S8WR.1C RG/LP Dated:3.05.2025
Copy forwarded to the: -

1, Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sindiya Manhas, Advocate
...... for information and necessary action.

o A

\/"‘
/7 3 . N' Uf W
Registrar Administration

V“/,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {8\ ts\ dv1S /RG/LP Dated:3v.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sunakshi Koul
D/O Shri Babu Lal Koul
R/O Balhama, Tehsil & District Srinagar

vide notification No. 286 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\’_)’
Nz
By Order =5 M’K
(Mohammad Yasin Beigh)
Registrar Administration
No: D®\1& -3 RG/LP Dated:3.05.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sunakshi Koul, Advocate
...... for information and necessary action.

L

\l."
- m
Registrar Administration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q\Y ) Jw18 /RG/LP Dated: 3P.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhay Sharma
S/O Shri Muni Sharma
R/O Maghal, Tehsil Kalakote, District Rajouri

vide notification No. 1782 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

G
By Order - W

(Mohammad Yasin Beigh)
R%gﬁtrar Administration

No: SDO\M-M\ RGP Dated 2.05.2025
Copy forwarded to the: -

i Principal District and Sessions Judge, Rajouri
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Abhay Sharma, Advocate
...... for information and necessary action.

N\ o

Registrar Administration

L,

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q4e s\\:mﬁ /RG/LP Dated: 30.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uma Bharti
D/O Shri Vijay Kumar
R/O Domana, Ghari, Tehsil Jammu North, District Jammu

vide notification No. 84 of 2024/RG/LP dated 20.02.2024 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

. (/‘/‘V/
By Order S W
(Mohammad Yasin Beigh)
Registrar Administration

No: 5 B\\\&H\\QLRG/LP Dated:3%.05.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Uma Bharti, Advocate
...... for information and necessary action.

Registrar Administration

En e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {Q%% u\ IS /RG/LP  Dated: % .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amran Ahmed Khan
S/o Shri Baghdad Hussain
R/o Gulhatta, Tehsil Mendhar District Poonch

vide notification No. 878 dated 10.01.2014 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

No: 35\So~G7\  RG/LP Dated:30.05.2025

By Order k/%’ﬁ\gbf

(Mohammad Yasin Beigh)
Re@trar Administration

Copy forwarded to the: -

[
2:
3.

e

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amran Ahmed Khan, Advocate
...... for information and necessary action.

r

ot

Registrar Administration

vV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \8S\ &) §mS /RG/LP Dated3s .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Najm us Saqib
S/O Shri Tariq Syed Suharwardy
R/O Mohalla Suharwardy, Tehsil & District Doda

vide notification No. 135 of 2023/RG/LP dated 10.02.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

oA
o, e
L2

(Mohammad Yasin Beigh)
Re{is/trar Administration
No: “30\SN-&LS RGP Dated: 3005.2025 "
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y Mr. Najm us Saqib, Advocate
...... for information and necessary action.

-\ s

Registrar Administration

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\QS2 o) 2035 /RG/LP Dated: 3*.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rakshanda Saini
D/O Shri Shakti Ram
R/o Ward No. 7, Tehsil Arnia, District Jammu

vide notification No. 55 of 2022/RG/LP dated 23.02.2022 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

, . -
By Order £ Mﬁ(
(Mohammad Yasin Beigh)

Reiiﬂsgar Administration
No: 0\Kk-\2 RG/LP Dated:3t.05.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rakshanda Saini, Advocate

...... for information and necessary action. N

Registrar Administration

\

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\NS % 6‘( an)S /RG/LP Dated:30.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ashraf
S/O Shri Lal Din
R/O Mohra, Sari, Tehsil Kotranka, District Rajouri

vide notification No. 1506 of 2021/RG dated 16.12.2021 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

W
By Order \mw

=
(Mohammad Yasin Beigh)
Registrar Administration

No: _58\\\-R\ RG/LP Dated:32b.05.2025 12
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Tk Mr. Mohd Ashraf, Advocate
...... for information and necessary action.

O

»

/7.
Reg/istrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \RQ4 8} dWS /RG/LP Dated:3¢.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amjed Iqbal
S/O Shri Mohd Iqgbal
R/O Muradpur, Tehsil & District Rajouri.

vide notification No. 747 dated 30.12.2020 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

r
By Order e %\/&Ww
(Mohammad Yasin Beigh)
Registrar Administration

No: Le\Q 21-89 RG/LP Datedb.05.2025 i
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
[ & Mr. Amjed Iqbal, Advocate
...... for information and necessary action.

i
oAt
— \/’m S\

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \RSS &) JMSOF 2025/RG/LP  Dated: % .06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Afiya Feroze
D/O Shri Feroze Ahmad Bhat
R/O Sangrampora Sopore, Tehsil Sopore, District Baramulla

vide notification No. 989 of 2021/RG/LP dated 14.09.2021 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

ot
N 2%
By Order — ﬁ“’/gﬁp
(Mohammad Yasin Beigh)
Registrar Administration
No: 56\An X\ __RG/LP Dated: .06.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
v Ms. Afiya Feroze, Advocate
...... for information and necessary action.

o A

| \/M‘f

Registrar Administration

0%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: NS OF 2025/RG/LP Dated: 3b.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shagufta Ashraf
D/O Shri Mohammad Ashraf Dar
R/O Vakeel Colony Brane Nishat, Tehsil Khanyar, District Srinagar

vide notification No. 666 of 2021/RG/LP dated 05.07.2021 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. :
WIS
By Order LR

s
(Mohammad Yasin Beigh)
Registrar Administration
No: D&\ - )08 RGP Dated: 30.062025
Copy forwarded to the: -

1k Principal District and Sessions Judge, Srinagar.
2, Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Shagufta Ashraf, Advocate
...... for information and necessary action.

o\

Registrar Administration

0%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QC\  OF 2025/RG/LP Dated:%6.06 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Irfan Bhat
S/O Shri Khizer Mohd Bhat
R/O Takiya Batapor Tehsil Kunzer, District Baramulla

vide notification No. 608 of 2022/RG/LP dated 27.05.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

*

- ot
By Order e \/*/ngﬁf\(@/f
(Mohammad Yasin Beigh)
Registrar Administration

No: ©BOe&-\3 RG/LP Dated:20.062025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
76 Mr. Mohd Irfan Bhat, Advocate
...... for information and necessary action.

o\

Registrar Administration

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Rsq OF 2025/RG/LP Dated: %.08.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kasir Mehmood
S/0O Shri Yasir Mehmood
R/O Patushay, Tehsil & District Bandipora

vide notification No. 162 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

n, e
By Order \//ﬁ\%\g

(ﬁl-)ohammad Yasin Beigh)
Registrar Administration

No: S&)M\M-2\ RG/AP Dated: .0872025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
5 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Kasir Mehmood, Advocate
...... for information and necessary action.

, e HNBS
)

Registra ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

\QS9  OF 2025/RG/LP Dated:3°.0&.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Amin

S/O Shri Mohammad Amin Bhat

R/O Undrooni Kathi Darwaza, Raipawari, Mohalla Ashraf Khan, Tehsil
Khanyar, District Srinagar

vide notification No. 857 dated 18.10.2019 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

\/W{

e
(Mohammad Yasin Beigh)
Registrar Administration

No: D8322-29 RG/LP Dated:30.06.2025
Copy forwarded to the: -

1.

3.

o A

Principal District and Sessions Judge, Srinagar.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

J&K Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Junaid Amin, Advocate

for information and necessary action.

\J

S
I Kmf

Registrar Administration

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \R\\®D  OF 2025/RG/LP Dated:%0.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yasir Veqar Rather

S/O Shri Veqar Ahmad Rather

R/O Gund Macher, Lal Pora, Bismillah Colony, Tehsil Lalpora,
District Kupwara

vide notification No. 1163 of 2021/RG/|LP dated 14.09.2021 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

T
By Order Jev \\/\W/}/&W
(Mohammad Yasin Beigh)
Registrar Administration
No: 2623:.% RG/LP Dated:36.062025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
. Secretary, Bar Council of India, New Delhi.
I Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Court Bar Assaciation, Kupwara.

o CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Mr. Yasir Veqar Rather, Advocate
...... for information and necessary action.

el
g TR0
Reéais;ar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\QK\  OF 2025/RG/LP Dated:30.06 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jehangir Ahmad Dar
S/o Shri Gh Mohd Dar
R/o Rathsoon, Baba Hanief U Din Colony, Tehsil Beerwah, District Budgam

vide notification No. 751 dated 02.12.2016 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order s \/WBX
(Mohammad Yasin Beigh)

Registrar Administration

No: 28220 -MC RGP Dated:30.062025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Jehangir Ahmad Dar, Advacate
...... for information and necessary action.

9
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). o] v )
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QN2.  OF 2025/RG/LP Datedd .06 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmad
S/O Shri Habibullah
R/O Nambla, Ward No.7, Tehsil Uri, District Baramulla

vide notification No. 1651 dated 28.03.2019 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. )

P

o

By Order s MM
(Mohammad Yasin Beigh)

Registrar Administration
No: D83\ ~S2 RG/LP Dated: .0§2025 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shabir Ahmad, Advocate
...... for information and necessary action.

S

Nwof )f

Registrar Administration

0




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

;

NOTIFICATION

No: \Q&® OF 2025/RG/LP Dated: 3%.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehvish
D/O Shri Firdous Ahmad Mughal
R/O Dawarana, Dabar Mohalla, Tehsi| Uri, District Baramulla

vide notification No. 1279 of 2021/RG/LP dated 16.11.2021 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unlass the absolute/final enrollment as an
Advocate is ordered there before.

A
By Order . \w)’(

(Mohammad Yasin Beigh)

Registrar Administration
No: D82C4-K\  RG/LP Dated:5%.06 2025 @

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Mehvish, Advocate
...... for information and necessary action.

o
~7° \/’\/& 6 \X

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {Qk\y OF 2025/RG/LP Dated:3v.06§.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khalida Ashraf
D/O Shri Mohd Ashraf Malla
R/O Wahidpora Tehsil Lar, District Ganderbal

vide notification No. 452 dated 09.12.2020 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)

w\»-"

) \ww

(Mohammad Yasin Beigh)
Registrar Administration

No: 3w&2-K RG/LP Datedv.052025
Copy forwarded to the: -

By Order

1~ Principal District and Sessions Judge Ganderbal.
: Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Assaociation, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
48 Ms. Khalida Ashraf, Advocate
...... for information and necessary action. 5

g s . b .
Registrar Administration

1 b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QLS OF 2025/RG/LP Dated: % .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Ganai
S/O Shri Ab Rahman Ganai
R/O Darigund, Srigufwara, Zahid Pora Darigund, Anantnag

vide notification No. 817 dated 20.09.2019 for a period of one year has been

extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

P g (YL S
e
(Mohammad Yasin Beigh)

Regisgrar Administration
No: 3&3\n-1\1 RG/LP Dated:3y.0§.2025

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Anantnag
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T: Mr. Irshad Ahmad Ganai, Advocate
...... for information and necessary action.

o =~
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l{éiirar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QM  OF 2025/RG/LP Dated->s.062025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saiqa Farooq
D/O Shri Farooq Ahmad Bhat
R/O Ashmandar Pulwama Tehsil & Dijstrict Pulwama

vide notification No. 2884 of 2023/RG/LP dated 28.12.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
souqht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

G
By Order Py \/’Wﬁoﬁ
(Mohammad Yasin Beigh)
Registrar Administration
No: D62 8-QC RG/LP Dated:3n.06.2025
Copy forwarded to the: -

4. Principal District and Sessions Judge, Pulwama.
: Secretary, Bar Council of India, New Delhi.
3i Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Saiqa Farooq, Advocate
...... for information and necessary action.

L

MBYS

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q&7 OF 2025/RG/LP Dated: 36.06°2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gh Qadir Wani
S/O Shri Ab Qadir Wani
R/O Gulgam, Tangwari Bala, Tehsil & District Kupwara

vide notification No. 936 of 2022/RG/LP dated 27.07.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. e
wr
By Order k/k/q/gﬁw

i
(Mohammad Yasin Beigh)
Registrar Administration
No: _36208-9% RG/LP Dated: %.06:2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Assaociation, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7= Mr. Gh Qadir Wani, Advocate

...... for information and necessary action.

s

. . -
Registrar Administration

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QLS& OF 2025/RG/LP Dated: %5.06 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohsin Mohi Ud Din Mir
- S/0O Shri Gh Mohi Ud Din Mir
R/O Trehgam, Khalil Mir Mohalla, Tehsil Trehgam, District Kupwara

vide notification No. 698 of 2021/RG/LP dated 19.07.2021 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. e

o
N\ 25ies
(ﬁohammad Yasin Beigh)
Registrar Administration

No: 56272384 RG/LP Dated: 36.05.2025 @/
Copy forwarded to the: -

By Order

= Principal District and Sessions Judge, Kupwara.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Court Bar Association, Kupwara.
5, CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7- Mr. Mohsin Mohi Ud Din Mir, Advocate
...... for information and necessary action.

s

Registrar Administration

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \AQ  OF 2025/RG/LP Dated: 36.06'2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Yousuf Ganie
S/O Shri Mohd Yousuf Ganie
R/O Kurhama-(A), Tehsil Wakora District Ganderbal

vide notification No. 2882 of 2023/RG/LLP dated 28.12.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. )
v

=y
(Mohammad Yasin Beigh)
Regisfrar Administration

No: _58310-\) RGP Dated:36.062025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Ganderbal

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ganderbal

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Mr. Shahid Yousuf Ganie, Advocate

...... for information and necessary action.

T
i K/%WV‘W
g M F .
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: "8t OF 2025/RG/LP Dated: 36.06'2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shaikh Parvez Ahmad
S/O Shri Sheikh Gulam Qadir
R/O Kralpora, Kanthbagh, Tehsil Chadoora, District Budgam

vide notification No. 2009 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order — \_ﬂ/so@; . g
(Mohammad Yasin Beigh)

Registrar Administration

No: 3%“&5 -2\ RG/LP Dated: 3.06.2025 @/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shaikh Parvez Ahmad, Advocate

...... for information and necessary action.

O b

£y . i :
Registra ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q\\ OF 2025/RG/LP Dated:36.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Ahmad Koka
S/O Shri Mohd Yousuf Koka
R/O Zoonipora Chattergam, Baghati Kanipora, District Budgam

vide notification No. 1171 of 2021/RG/LP dated 15.09.2021 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order V ‘M

(Moham mad Yasin Belgh)

Registrar Administration
No: %k\&l&, ~2C  RG/LP Dated: .06.2025 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
: Secretary, Bar Council of India, New Delhi.
%3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Aaqib Ahmad Koka, Advocate
...... for information and necessary action.

\/%WX
—~-

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \R\2.  OF 2025/RG/LP Dated:36.0672025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nuzhat Gul
D/O Shri Ghulam Mohammad Hajam
R/O Khonmoh, Tehsil Panthachowk, District Srinagar

vide notification No0.2852 of 2023/RG/LP dated 27.12.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

e
By Order \\_/‘\SO{

f) .
(Mohammad Yasin Beigh)
Registrar Administration

No: 36 ’23%}\25 RG/LP Dated:30.06.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
¥ i Ms. Nuzhat Gul, Advocate
...... for information and necessary action.

\__2ekifs

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \R\2  OF 2025/RG/LP Dated:36.05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zakaria Arif Rafiqi
S/O Shri Arif Ahmad Rafiqi
R/O B.K. Pora Aribagh Nowgam, Tehsil B.K. Pora, District Budgam

vide notification No. 132 of 2024/RG/LP dated 20.02.2024 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. '
>
\ e

o
(Mohammad Yasin Beigh)
Registrar Administration

No: SDBMN.Cl RGP Dated: 34062025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Budgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
& Mr. Zakaria Arif Rafiqi, Advocate
...... for information and necessary action.

25 \___ 5SS

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
| OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q\\y OF 2025/RG/LP Dated:%%.065.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tsering Yangzom
D/O Shri Sonam Phunchok
R/O Hanu, Leh Ladakh Tehsil Khalsi District Leh

vide notification No.2059 of 2023/RG/LP dated 13.09.2023 for a period of one

year has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order u /\R\ﬁﬁﬂm’

(Mohammad Yasin Beigh)
Registrar Administration

No: LIS 252~8Y) RG/LP Dated: 3b.06.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Leh.

B CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6, Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Tsering Yangzom, Advocate

...... for information and necessary action.

MVS
@j;trar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \RN\C  OF 2025/RG/LP Dated: %.0672025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rasiq Mohammad Sofi
S/0O Shri Gulam Mohammad Sofi
R/O Sofi Mohalla Wadipora, Tehsil Chadoora, District Budgam

vide notification No.68 of 2024/RG/LP dated 20.02.2024 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\/Ww"’ =,
By Order o m

(Mohammad Yasin Beigh)
Registrar Administration

No: DS Bka -~ Sﬁf RG/LP Dated:30.06.2025 @/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Rasiq Mohammad Sofi, Advocate
...... for information and necessary action.

.
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Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \R\&X OF 2025/RG/LP Dated: 26.06 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Rehman
D/O Shri Ab Rehman Wagay
R/O Kanidajan Charishareef, Tehsil Charishareef, District Budgam

vide notification No.72 of 2024/RG/LP dated 20.02.2024 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. g

: oA
o >
By Order WW

(ﬁohammad Yasin Beigh)
Registrar Administration

No: $385-\\ RG/LP Dated:%.06:2025 @
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
: Secretary, Bar Council of India, New Delhi.
53 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Shazia Rehman, Advocate
...... for information and necessary action.

o

\ =55 Tos

=
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\& "\ OF 2025/RG/LP Dated® .06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tawsif Majeed

S/O Shri Abdul Majeed Najar

R/O Rafiabad, Mohalla Putpora, Tehsil Watergam District Baramulla

vide notification No.2015 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. :
oA~
NG

) -
(Mohammad Yasin Beigh)
Registrar Administration

No: 83\ 1.0\ RG/LP Dated:%.08.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Baramulla.
v Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Tawsif Majeed, Advocate
...... for information and necessary action.

o

\

s,
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Q\Q  OF 2025/RG/LP Dated:36 .05 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Athar Zeeshan

S/O Shri Abdul Hameed Wani

R/O Ranga Masjid, Hawal Tehsil Khanyar, District Srinagar

vide notification No.109 of 2024/RG/LP dated 20.02.2024 for a period of one year
has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

»

\’J -

By Order . = us|pg
(l\ﬂhamm asin Beigh)
Registrar Administration

No: > 1QGAL RGLP Dated:30.06.2025 ®/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
; Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohammad Athar Zeeshan, Advocate
...... for information and necessary action.
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Rfe? - istrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

OF PROVISIONAL ENROLLMENT

L EXTENSION

NOTIFICATION

No:\Q®  OF 2025/RG/LP Dated:%.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wahid Abdullah Magray
S/O Shri Mohd Abdullah Magray
R/O Ruhoo Grid colony, Tehsil & District Anantnag

vide notification No.1868 dated 15.03.2018 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)

P
By Order - T315%2%Y
(Mohammad Yasin Beigh)
Registrar Administration

No: HaLan _Myy RG/LP Dated: 30.06.2025
Copy forwarded to the: -

i Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Wahid Abdullah Magray, Advocate
...... for information and necessary action.
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\\/W 5|5

@gistrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT |

|

NOTIFICATION

No: \NRQy  OF 2025/RG/LP Dated: >.06:2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabrina Sultan

D/O Shri Mohmad Sultan Bhat

R/O Syedpora 1dd-Gah, Dr. Ali Jan Road, Tehsil Nowshera, District Srinagar
vide notification No.684 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been' extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

w"'} g
By Order = . W‘g
(Mohammad Yasin Beigh)
Registrar Administration

No: % &»\5\\.\(\& RG/LP Dated:zﬁ.ab“.2025 @/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
F ik Ms. Sabrina Sultan, Advocate
...... for information and necessary action.

-

v-/':'
AL
: NS |
lfea’gistrar Administration

L




N
[§]

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

\QQ\  OF 2025/RG/LP Dated:Bb.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabieer Ahmad Mir
S/O Shri Abdul Satar Mir
R/O Salamabad Dachina, Tehsil Boniyar, District Baramulla

vide notification No.1215 dated 19.11.2018 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

e N
(Mohammad Yasin Beigh)

Registrar Administration
No: 5\ \K RG/LP Dated’0.06:2025 @/

Copy forwarded to the: -

il
2.
3

Ce b

Principal District and Sessions Judge, Baramulla.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Court Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shabieer Ahmad Mir, Advocate

for information and necessary action.
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R(e7gistrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QRY  OF 2025/RG/LP Dated:206.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Ahmad Malik
S/O Shri Sonaullah Malik
R/O Guloora, Village Momin Abad, Tehsil Langate, District Kupwara

vide notification No.1182 dated 16.11.2018 for a period of one year has been
extended till 31.05.2026 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

S
By Order o8 \/W
(Mohammad Yasin Beigh)
Registrar Administration

No: D8N\\N._)\Y\ RG/LP Dated:}6.062025
Copy forwarded to the: -

g5 Principal District and Sessions Judge, Kupwara
: Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Bilal Ahmad Malik, Advocate
...... for information and necessary action.
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Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \N\Y  OF 2025/RG/LP Dated% 08,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javid Bashir Mir
S/O Shri Bashir Ahmad Mir
R/O Palhallan, Tehsil Pattan, District Baramulla

vide notification No.2812 of 2023/RG/LP dated 16.12.2021 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

oY
P k//'ﬁ?(%
(Mohammad Yasin Beigh)
Registrar Administration

No: SM)S-32  RG/LP Dated3%.05.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Baramulla.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
TE Mr. Javid Bashir Mir, Advocate
...... for information and necessary action.
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Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

" NOTIFICATION

No: \QQ\\  OF 2025/RG/LP Dated:2b.06.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ishrat Nabi
D/O Shri Ghulam Nabi Mir
R/o Aishmugqam Maday Mohalla Tehsjl Pahalgam District Anantnag

vide notification No.2268 of 2023/RG/LP dated 30.09.2023 for a period of one
year has been extended till 31.05.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. "

-
By Order P WW
(Mohammad Yasin Beigh)
Registrar Administration

No: ‘584%2 My RG/LP Dated: 300672025 @
Copy forwarded to the: -

it Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ishrat Nabi, Advocate
...... for information and necessary action.
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Registrar Administration
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